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'THE HARYANA URBAN (CONTROL OF RENT AND
EVICTION). ACT, 1973 '
' , (Haryana AcT No. 11 oF 1973)
{ Rece:ved the assent of the Govemor of Haryana on the
25th April, 1973, and first published in Haryana Govermment
Gazente(. Exrrabrd{nafr_y)_ Legislative Supplement Part I of

27th April, 1973.)
L 2. . 3 A
Year No. - Short tide .- Whether repealed or otherwise
L affected by legislation.
1973 1I | . TheHaryana .| Amended by Haryana Act 4 of 1974°
., Urban (Con- | Amended by Haryana Act 14 of 19763
- rol ochm " Amended by Haryana Act 16 of 1978
and Eviction) Amended by Haryana Act 5 of 1979}
Act, 1973, Amended by Haryana Act 11 of 1986°
: ;- Amended by Haryana Act L7 of 1988’
. Amended by Haryana Act 10 of 1990°

AN
. , . Act . ) S
to control the increasc of rent of certain buildings and rented land
- situated within the limits of urban areas, and the
eviction of tenants therefrom.
BE i1 enacted by the Legislature of the State of Haryana in the
Twenty-fourth Year of the Republic of India as follows :—

1. (1) This Act may be called the Haryana Urban {Control of Short title and
Rent and Eviction) Act, 1973. extenl.

i. For Statement of Objects and Reasons, see Harvana Governmeni Gazette
(Extracrdinary), dated the 5th March, 1973, page 259.

2. For. Statement of Objects and, Reasons, see Haryana Govemmeru Gazeite
(Exlmordmary) dated the 2nd Janua.ry, 1974 , page 8.

3., For Statement of Objects and Reasons. see Harvana Government Gazeite

" (Bxtraordinary), dated the 7th famsary, 1976. page 48.

4. For Statement of Objects and Reasons, see Haryana Govermment Gazette

. (Extraordinary), dated the §(h March, 1978, page 276.

5. For Statement of Objecls and Reasons, see Haryana Government Gazette
(Extraordinary), dated the 21st Deccmber ].978 page 1708.

6. For Statement of Objects and Reasons, see- Harymm Government Gazette

. (Extraordinary);.dated the 26th February, 1986;:page 316

7. For Statement-of Objects and-Reasons, -see Harvana Governmient Gazerre
‘(Exlraordmary) dated the 215t March, '1988, page 372. R

8. For Statement of Objects and Reasons, see Harwma Government Gazelle
(Extraordinary}, dated the [9th March, 1990, page-488. ;
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2} It shall extend to all urban areas in Haryana but nothing
herein contained shall apply to any cantonment area.
'[{3) Nothing in this Act shall apply to any building the
construction of which is completed on or after the commencement of this
Act for a period of ten years from the date of its completion.]
Definitions, 2. Inthis Act, urless therc is anythmg repugnant in the subject or
context,—
_(a} "building” means any building or a part of bmldmDr let for
any purpose whether being actually used for that purpose or
not, including any land, godowns, out-houses, gardens,

lawns, wells or tanks appurtenant to such building or the "

fumiture let therewuh or any fittings affixed to or machinery
installed in such building, but does not include a room in a
hotel, hostel or boarding house :

(b} "Controller" means any person who is appointed by the State
Government to perform the functions of a Controller under
this Act; _

{c) "landlord" means any person for the time being cntitled to
receive rent in respect of any building or rented land whether
on his:own account or on behalf, or for the benefit, of any
other person, or as a trustee, guardian, receiver, executor or

- admirastrator for any other person, and includes a tenant who
sublets any building or rented land in the manner hereinafter
provided, and every person from time to time denving title

. undcr a landlord ; : -

*(d)."non-residential building" means a bu1ld1ng being used— -
{i) mainly for the purpose of business. or trade; or

(ii) partly for the purpose of business or trade and partly for'the
_purpose of residence, subject to the condition that the person
who carries on business. or. trade in the building resides
there : L . .

Provxded that if a bu1ldmg is let out for remdentlal and
nonresidential purposes separately to more than one person,
the portion thereof let out for the purpose of residence shall
not be treatcd as a non—rcmdcntlal building. .

1. For Statement of Objects and. Reasons, see Hﬂljaﬂd Govemmeur Gazem:
(Extraordmary),\dalcd the 8th, Ma.tch 1978, page 276 )

2. Substituted by Haryana-Act 14 of 1976 section 2. .. 1 o 2o i
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Explanation.— Where a building is used mainly for the purpose of
business. or trade, it shall be deemed (o be a non-
residential building even though a small partion therof is
used for the purpose of residence ;]

(e) prcscrlbed" means. prescnbecl by rules made under this
Act; -

(f) "rented land" means any land let separately for the purpose
of being used principally for business ortrade ;

(g) "resxdennal buﬂdmg means any bu:ldmg whlch isnot a non-
residential buﬂdmg, coe

(h) "1enanl. means any person by whom or on whose 2ccount
rent is payable for, a building or, rented land and includes ar
tenant continuing in. -possession after the termination of his
tenancy and in the event of such person 's death, such of his
‘heirs as are mennoned iff the Schedule appended to this Act
~and who were ordinarily remdmg with him at the Lime of his
“death, but’ does not inicTide a person placed in occupation of

" “abuilding offented kind by its tenant, except with the written”
" consent of the ]andlord or persen Lo whomi the collection of
~ rént’or fees ifa publlc market, cart- stand or'slaughter-house ™
or of rent for shops has'been framed-out, or-leased by a-
P - mumclpal town or notlﬁed area commifiee ;

_ (i)' urban area” means any area administered by a munlc1pal
weoo commlttee a nouﬁed area committee, Faridabad Complcx
Administration or any area declared by the State Govermmerit
by nouﬁcanon to be urbdn area for the purpose of this Act.

3., Thc State Goyernmenl may dxrecl that all or dny of the FExemptions.
provisions of this Act shall not apply to any particular b_ull_d_mg orrented
land or to any class of buildings or rented lands. Grr
4. (1J+The Controller $hall, on application by the tenant or the Detérmination
landlord of a building or rented land, fix the fairrent for such bulding or of fair'rent. .-
rented land after holding such enquiry as he may think fit. Such fair rent-
shall.be operative from the date of application.
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1[{2) In fixing the faii‘ rent 'undcr this Seéuthi'(:)"n‘, the Controller
shall first detcmune the bamc rent which shall be,—

.(a) in respect of the building the, construcuon where of was
completed on or before the 31st day of December, 1961
or {and let out before the said date, the rent prevailing in
the locality for similar building or rented land let out to 2
new tenant durlng the year 1962; and

{b) in respect of the building the constructmn wherc of is
completed after the 31st day of December, 1961 or land
let out after the said date, the Tent agreed upon between
the landlord and the tenant preceding .the date of the
application, or where no rent has been agreed upon, the
basi¢’ rent shall be detérminéd o the basis of the rent
prevmlmg in the locality for- sumlar bulldmg or rented

land at the date’of apphcanon ] oo

(3) In ﬁxmg thefajr rent; the Controllermay allowanmcrease
or.decrease on the basic rent detcrmined under, sub-accuon (2}, not
exceeding twenty-five per centum of the rise or fa]] in the oencral leval
of prices since.the date,of agreed rent or: thc datc of. appllcncm as the
case may.be, in accordancc with the [avcraac of All- India Wholesale
Price Index Numbers, as determined by the Government of India, for the
calendar year immediate]y preceding the date of app]:ganon J

(4) Notwithstanding that the fair rent for'building or rented
land has been fixed under the East Punjab Urban Rent Restriction Act,
1949 (heremafter rcferred to as the 1949 Act) a landlord or tenant of
such bu:ldmg or rented iand shall be entltled to get 1ts falr rent fixed
undér this section.

(5) Notmthstandmg anythmg contamed in lhlS Act, the
+ Controller may fix the fair rent on the bisis of thé compromise arrived at
betwegn the- parties to‘the proceedmgs ‘Such 1ent shall bc bmdmg only'

between the parties and their-heirs. R A

Revisioninfair . 5. (1) When the fair rent of a building or.rented Jand-has been
TenLincertaint  fiyed under section 4; no, further increase or; decrease in.such fair rent .,
Cases.

__shall be permissible. for a period-of fiye years.: . .Lulv 0w

wt

e A T I TP T

1. Substituwted by Haryvana Aci }4 of 1976, section 3.
2. Substituted by Haryana Act 16 of 1978.
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Provided that an increase may be allowed in cases where any
addition, improvement or alteration has been carried out at the expense
of the landlord, and in the building or rented land which is in occupation
of the tenant then at the request of the tenant :

Provided further that thé decreace may be allowed in cases where"

there is a decrease or diminution in the accommodanon or amenmes
provrded '

(2 ) Any drspule between the landiord dnd the tenant in regard

to any mcrease or decrease Lmder this secllon shall be dec:ded by the'

Corittoller.

6. Save as provided in th:s Act when the Con[ro]ler has flxed
the falr rent of a bu1ldmg or rented Iand under seeuon 4,—-

(a) the- landlord shall not claum. or recetve: any premrum or
: othér like sum in addjtion to fair rent or any rent in excess
.of .such fair rent, but the Jandlord may stipulate for and

receive in‘advance an amount:nol exceeding one month's:

rent ;
( b) any agrcemem for the payment ‘of any Sl.lm in addmon to

fair rent or of rent in excess of such faur renl shall be null_

and void.

~[6A: (1 ) Notwrthstandlng anjfthmg {0 the: conltrary ‘contained in
any other law for the ime bicing ih force, if alandlord refuses to receive,
or grant a receipt for, any rent payable in respect of the building orrented
land when .tendered. to him by a tcnant, the tenant may apply (o the
Controller for Ieave to dep051t the rcnt 1n hlS off ice, and the Controllel
thdt there 1s sufﬁcrent ground for the applicatron and 1f the applrEant
pays lhe fee lf any, chargeable for the ISSUB of the notrce here mafter
provided. ’

(2} Whena de-posnt has been received under sub sectlon (1)
it shall bé deemed to be a payment rnadc by the tenant to hIS landlord in
respecl ofthe rentdue e R T

PR

- - 5’) On receiving l;he deposrt the ConLroller shall glve not1ce
of the recelpl thereof to the landlord and shall pay the drnounl thereof [0
him.]

L. Inserted by Haryana Act 16 of 1978.

Landlord oot to
<laim anything

- inexcessof i -

fairrent.

Deposit of
rent.
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7. Where any sum has, whether before or after the commencement
of this Act, been paid which sum by reason of the provisions of the Act
should not have been paid, such sum shall, at any time within 2 period of
six months after the date of payment, be recoverable by the tenant from
the landlord who received the payiment or his legal répresentative, and
may, without prejudice 1o any, other method of recovery, be deducted,
within such six months, by such tenant from any rent payable by him to.
such landlord.

Explanarion.— In this section the expression " legal representative”
has the same meaning asis a551gned loitin the Code of Civil Procedure
1908 and includes, in the case of joint family property, the _|omt famlly

of which the dcceased person was a member.
3

8. (7) Notwnhst.andmg anythmﬂ contamcd in any other pI'OVISlOH
of the Act, a landlord shall be entitled to increase the rent of a building
or rented land if after the commencement of the. tenancy, a fresh rate,
cess or tax is levied in respect of the'buiiding or rented land by any local
authority, or if there is an increase in the amount of such a rate, cess or
tax being levied at the commencement of this.Act:- . .

Prov1ded that increase in rent shall not exceed the amount of
any such rate, cess, of tax orthe amounl‘ of i mcreaso in such rate, cess or
tax, as the case may be : ° ‘

Provided further thal such j;t,lc_r;casc.vi‘n rent shall be payable by
the tcnant from the date of despaich of the wrilte,n.. notice of demand sent
by the landlord Bnder registered cover. - . i .. - '

(7} Notwnhslandmg anythlnﬂ con[amed in any law for the
tlme bemg in force or in any contract, o I u.lord shall recovcr from his
tenant the arnotint of any rate, cesq Gr tax of any portlon thereof in r’espect
of any. bu1ld1nﬂ or rented 1d!'ld occupled b,y such fendnt by any mcrease
in' the amount of ihe rent payable or otherwise, sive as provided in sub-
SFCLUH { 1). .

9. 1 ) If r.he arnenltles of electnc:ty sewarage or [ap water supply.
have been made available in any locality by the State Govemment ora
lacal uumonty, the tenant of the building or rented land of such locality
shall be &ntitled to” the enjoyment thereof sub]ect to the pl‘OVISlOI‘lS
hereinafter containéd.” : S SRUR
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f2) If the landlord at the written request of the tenant fails to
agree In wrmng to provide all or any of the amenities within a periad of
thirty days or fails to provide the same within a period of ninety days of
such request, the tenant may apply to the Controller for that purpose.
The Controller may, on such. apphcation by the tenant and after such
enquiry as he may deem fit, permit the tenant to have such amenity at -
the cost of the landlord on such conditions as he may deem proper. The
tenant shall be entitled to deduct the expenses incurred by him in
providing the amenity from the rent payable to the landlord till the full
amount is reallsed

Provnded lhat the rate of deduction of such expenses shall not
excecd fifty per centum of the amount of rent : :

Provided further that the Controller may reject the application
if he is satisfied that such an.arder will cause undue hardship to the
landlord, keeping in view his source of income, or would involve
expenditure incommensurate with the benefit sought to be achieved.

(3) The Controller may fix the extent and specilications of
the amenity as far as possible keeping in view the circumstances of the
case and d!SO the estlmated cost thereof :

(4) After the amemty has been prowded the tenant shall
immediately thereafter send the detmls of the expenses incurred by him
to the landlord. DA

(5) In case of dispute as regards the quantum of the amount
spent for providing the amenity, the same shall be decided by the
Controller after enquiry on an application made to him.

( 6) The Iand]ord shall be entltled to enhance the rent of the
building or the rented Jand to the extent of ei ight per centum per annum
of the amount spent for prowdmg such amemly from the date the amenity
1s provided:- Ce -

Prov1dcd‘l that where the tenant has initially incurred the
expenses for providing such amenity, the enbancement of rent shall not
be allowed till the a.mount'spent by the tenant has been realized.

10. (I )No landlord shall, without just and suchnenlcause cut off Landlord not to

or wothhold any of the amenities enjoyed by thé tenant. * interfere with.
amenities.

Al
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the Controlier may make an order directing the tenant to put the land-lord
in possession of the building or rented fand and if the Controller 1s not so
satisfied he shall make an order rejecting the application :

Provided that the Controller may give the tenant a reasonable
time for putting the Jandlord in possession of the buijlding or rented land
and may extend such time so as not to cxceed three months in the

aggregate.

(3) A landlord may apply to the Controller for an order
directing the tenant to put the landlord in posséssion—

(a) in the case of a residential building, if, —

(i)

he requires it for his own occupation, is not occupying
another residential building in the urban area concemed

- and hasnot vacated such building without sufficient cause

(i)

-area |

after the commencement of the-1949 Act in the said urban

7

he requires it for use an office or consulting room by his
son who intends to start practice as a lawyer, qualified
architect or chartered accountant or as a “"registered
practitioner” within the meaning of that expression used
in the Punjab Medical Regmtratlon Act, 1916, the Punjab

h Ayiirvedic and Unani Practitioners Act, 1963, or the

(iti)

“Punjab Homeopathic Practitioners Act, 1965, or for the

residence of his son who is married :

Previded that such son is not ocbuj)ying in the urban

- area concerned any ‘other building for use as office,

consulting’ room or residence; as the:case may be, and
has not vacated it without sufflclent cause after the

it was let to thc tenant .forzusc as residence by reason of
his being in the service or employment of the landlord,
and the tenant has ceased, whether before or after the
commencement of this Act, to be in-such service or
employment : '

) Provu:lecl that where l:hc tcnam 15 a workman wha
has been discharged.or dlsrmsscd by the landlord from

1. Subslituted by Haryana Act 16 of [978.
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his service or employment in contravention of the provisions
of the Industnal disputes Act, 1947, he shall not be liable
to be evicted until the competent authority under that Act
confirms the order of discharge or dismissal made against
him by the landlord ;

. {iv} the tenant has already in his own possession a residential

(v)

building or subsequently acquires possession of, ar erects,
such a building teasonably sufficient for his requirement
in the urban area concerned ;

he is a member of the armed forces of the Union of India
and requires it for the occupation of his family and
produces.a certificate, from.the prescribed authority
referred to in.section 7 of the Indian Soldiers (Litigation)

CAct, 1925 that bhe 1s serving under special conditions

withm the meaning of section 3 of that Act.

Explanation,—For the purposes-of this sub-clause "family" means such

(b)

(c)

relations of the landlord as ordinarily live with him and
are dependent upon him ; '

in the case of rented land, if he requires it for his own use,
15 not occupying in the urban area concerned for the -

- purpose of his. business any other rented land and has not

vacated such rcnted land without sufficient cause after
the commencement of the 1949 Act;

in the case of any building or rented land, if he requircs it
to carry out any butlding work at the instance of the State
Government or.local authority or any improvement trust
under some improvement or development scheme or if it
has become unsafe or unfit for human habitation :

Provided that where the tenancy is for a specified
period agreed upon between the landlord and the tenant,
the landlord shall not, except under sub-clause (v) of clause
(a), be entitled to apply under this sub-section before the
expiry of such period :

Provided further that where the landlord has obtained:

possession of a resideritial building or rented land under

the provisions of sub-clause (7} or sub-clause (v) of clause
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{a) or clause (b}, he shall not be entitled to apply again
urider the said provisions for the possession of any other
" building or rented land of the same class :

Provided further that where a landlord has obtained possession of
any building under the provisions of sub-clause (ii) of
clause (a), he shall not be entitled to apply again under
the said sub-clause for the possession of any other building
for the use or for the residence, as the case may be, of the
same Son.

'[(3A) In the case of a non-residential building, a landiord who
stands retired or discharged 2| "~ ]from the-armed forces of the
Union of India or who was a minor son at the time of death of the deceased
landlord, and requires it for his personal use, may within a period of
three years from the date of retircment or discharge or attaining the age
of eighteen years, as the case may be; apply to the Controller for an
order directing the tenant to pul the landlord in possession :

Provided thal where the landlord has obtaincd possession of a
non-residential building under this sub-section, he shall not be entitled
to apply again for the possesston of any other non-residential bulding
of the samc class.] :

{4) The Controlier shall, if he is satisfied that the claim of the
landlord is bonafide, make an order directing thc tenant to put the landlord
in possession of the building or rented {and on such date as may be
specified by the Controller and if the Controller is not so satisfied, he
shall make an order rejecting the application :

Provided that the Controller may give the tenant a reasonable
time for putting the landlord in possession of the building or rented land
and may extend such time so as not to exceed three months in the
aggregate. ‘

(5) Where an application is made under sub-clause (v) of
clause (a) of sub-section (3), it shall be disposed off, as far as may be,
within a period of one month and if the claim of the 1andlord is accepted,
the Controller shall make an order directing the tenant to put the landlord
in possession of the building on a date to be specified in the order and
such date shall not be later than fifteen days from the date of the order.

1. Inserted by Haryana Act 16 of 1978, -
2. Omitted by Haryana Act 5 of 1979,
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(6) Where a landlord, who has obtained possession of a
building or rented land in pursuance of an order under sub-clausc (7} of
clause (a) or clause (b} of sub-section (3), does not himself occupy it or
if possession was obtaincd under sub-clause {v) of clause (a) of sub-
section (3), his family does not occupy the residential building, or if
possession was obtained by him on behalf of his son in pursuarice of an
order under sub-clause (ii) of clause (a) of sub-section (3), his son docs
not occupy it for the purpose for which possession was obtained, '[for a
continuous period of twelve months from the date of obtaining possession
or if possession was obtained under sub-section (34} he does not occupy

it for his exclusive personal use, for a continuous period of three years]or -

where a landlord who has obtained possession of 4 butlding under clause
(¢) of sub-section {3) puts that building to any use or lets it out to any
tenant other than the tenant evicted from it; the tenant who has been
cvicted may apply to the Controller for an order directing that the
possession of such building or rented land shall be restored to him and
the Controller shall make an order accordingly.

(7) “Where the Controller is satisficd that any application made
by a landlord for the eviction of a tenant is frivolous or vexalious, the
Controller may direct that compensation not exceedmg ﬁve hundred
rupees be paid by such landlord 1o the tenant.

[13-A. (1) Wherc the application is made by a landlord who s or
was a member of the Armed Forces of the Union of India within one
year prior to or after the date of his retirement or discharge or within one
year from the date of commencement of the Haryana Urban (Control of
Rent and Eviction) Amendment Act, 1986, whichever is later, on the
ground mentioned in sub-clause (i) of clause (a) of sub-section (3) of

_section 13, the same shall be dealt with in accordance w1th the procedure
specified in this section.

i[Provided that in case of death of such landlord his widow
and in the case of death of such widow, his child, grandchild or widowed
daughter-in-law who was dependent upon him at the time of his death
shall be entitled to méke an application under this section to the
Controller,— .

fa) in the case of death of such landlord before the
commencement of the Haryana Urban (Control of Rent

Substituted by Haryana Act 16 of 1978.
Inserted by Haryana Act 11 of 1986. ‘
Added by Haryana Act |7 of 1988, - S

ol

Special
procedure for
disposal of
application’ in
cerlain cases.
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(b)

( c)
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and Eviction) Amendment Act, 1988, within one year of
such commencement :

in the case of death of such landlord after such
commencement, but before the date of his retirement or
discharge, within one year of the date of his death ;

in the case of death. of such landlord after such
commencement and the date of his retirement or discharge,

within one year of the date of such retirement or discharge;,

and on the date of such application the right to recover the possession of

the residential

building which belonged to such landlord at the time of his

death shall accrue to the applicant.] :
'[(IA} Where an application is made by a lanlord who is or was

an employee of Government of India or of Government
of Haryana or of any State owned Board of Corporation
of Haryana within.gne year prior to or after the date of his

retirement or within one year from the date of

(2)

3

commencement of Haryana Urban {Control of Rent and
Eviction) Amendment Act, 1990, whichever is later, on
the ground mcnuoned in sub-clause (1) of clause (a) of .
sub-section (3) of section 13, the same shall be dealt with |
in accordance with the procedure spcc1f1ed in this section. ]
The Controller shail issue summons, in relation to every
apphcauon referred to in sub-section {, 1), in the form
.appended to this Act.

(a) The Controller shall, in addition to, and smultaneously'

_ with, the issue of summons for service on the tenant, also

direct the summons to be served by registered post,
acknowledgement due, addressed to the tenant or his agent
empowered to accept the service at the placcrwhere the
tenant or his agent actually and voluntarily resides or carries

_ on business or personally works for gain and mayi, if the

(5) \

'c1rcumstances of the case to rcqulre also direct the
publlcauon of the summonsina newspaper circulating in
the locality in whi¢h the tenant is last known to have
resided or carried on busmess or personally worked for
gam e

When an acknow]édgcmem purporting to be signed by
the tenant or his agent is received by the Controller or the

rcgistered article containing the summons is received back

i. Inserted by Haryana Act [0 of 1990.
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(4)

(5)

(6)

(7)

(8

%)

with an endorsement purporting to have been made by a
postal employee to the effect that the tenant or his agent
had refused 1o take delivery of the registered article, the
Controller may declare that there has been a valid service
of summons.

The tenant on whom the summons is duly served (whether
in t he ordinary way or by registered post) shall not contest
the prayer for eviction from the residential building unless
he files an afﬁdavnt stating the grounds on which he seeks
to contest the apphcauon for cvicuon and obtains leave
from the Controller as hereinafter provided ; and in default

" of his appearance in pursuance of the summons or his

obtaining such leave, the statement made by the landlord
in the application for eviction shall be deemed to be
admitted by the tenant and the applicant shall be entitled
to an order for eviction on the ground aforesaid.
The Controller shall give to the tenant leave to contest the
applicaton if the affidavit filed by the tenant discloses such
facts as would disentitle the landiord from obtaining an
order for the recovery of possession of the residential
building on the ground specified in sub-clause (i) of clause
(a) of sub-section (3) of section 13.
Where leave is granted to the tenant to contest the
application , the Controller shall commence the hearing
of the application as early as practicabie.
The Controller shall, while holding an inquiry in a
proceeding to which this section applies, follow the
practice and procedure of a Court of Small Causes,
including the recording of evidence.
No appeal or second appeal shall lie against an order for
the recovery of possession of any residential building made
- the controller in accordance with the procedure
specified in the is section,
Provided that the High Court may, for the purpose of
satisfying itself that and order made by the Controller
under this section is according to law, call for the records
of the case and pass such order in Tespect thereto as it
thinks fit.
Where no application has been made the High court for
revision, the Controller may exercise the powers of review
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in accordance with the provisions of Order XLLVH of the
First Schedule to the code of civil Procedure, 1908 (5 of
1908).

(10) Save as otherwise provided in this section, the procedure
for the disposal of the application for eviction shall be the
same as Lhe procedure for the disposal of applications by
the Controller.

{11}  The provisions of the section or any rule made thereunder
shall have effect notwithstanding anything inconsistent
therewith contained else where in the Act or in any other
law for the time being in force]

14. The Controller shall summarily reject any application
under sub-section (2) or (3} of section 13 which raises substantially
the issues as have been finally decided in any former proceedings under
this Act.

15. (1} The State Govcrnemnt may, by a general or special order,
by notification, confer on such officers and authorities as it may think fit,
the powers of appellate authorities for the purposes of this Act, in such
area or in such classes of cases as may be specified in the order.

(2) Any person aggrieved by an order passed by the Controller
may, within thirty days from the date of such order or such longer period
as the appellate authority may allow for rcasons to be recorded in writing,
prefer an appeal in writing to the appellate authority having jurisdiction.
In computing the period of thirty days the time taken 10 obtain a certified
copy of the order appealed against shall be excluded.

(3) Onsuch appeal being preferred, the appellate authority may
order stay of further proceedings in the matter pending decision on the
appeal. : :
(4) The appeilate authority shall decide the appeal after sending
for the records of the case from the Controller and after giving the parties
an opportunity of being hered and, if necessary, after making such further
inquiry as it thinks fit either personnaly or through the Controller.

{5) The decisions of the appellate authority and subject to such
decision, the order of the Controller shall be final and shall not be liable to
be called in question in any court of law except as provided in sub-sect.lon
{6) of this section.

{6) '[The High Court], as revisional authonly, may, at any tme,
on its own motion or on the application of any aggrieved party, made

1. Substituted by Haryana Act 16 of 1978.
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within a period of ninety days, call for and examine the record relating to
any order passed or proceedings taken under this Act for the purpose of
satisfying itself as to the legality or priopriety of such order or proceedings
and may pass such order in relation thereto as itamay deem fit. In computing
" the period of ninety days the time taken to obtain a certified copy of the
order shal! be excluded.

16. An authority exercising powers under this Act shall have the
same powers of summoning and enforcing the attendance of witnesses
and compelling the production of evidence as are vested in court under
the Code if Civil Procedure, 1908.

17. ¢J) The compensation and the cost of an incident to all
proceedings before the Controller, the appellate authority or the revisional
authority, shall be in the discretion of the Controller, the appellate
authority or the revisional authority, as the case may be. Such authorily
shall determine by whom or out of which property and to what extent
such costs are to be paid and give all necessary directions for the purposc.
The fact that the Controller, the appeliate authority or the revisional
authority has no jurisdiction to try the proceedings shall be no bar to the
exercise of such powers.

'(2) Where the Controller, the appellate authority or the
revisional authority directs that any costs shall not follow the cvent, the
Controller, the appellate authority or the rcwswnal authority shall state
its reasons tn writing.

18. Every order made under the provisions of this Act shall be
executed by a civil court having jurisdiction in the area as if Il were a
dccree or order of that, court.

. Explanation— One year's rent of the building or rented land,
preceding the date of the order whichiis sought to be executed shall be the
jurisdictional v=he for the purposes of determining the forum of appeal.

19. (1) Where there are more than one Controller at the same place
the applications shall be made to the Controller who is authorised by the
appellate authority of the area concerned to entertain such applications.

(2} Such Controller shall either keep the application on his
file or make over the same to some other Controllcr at the same place, for
disposal.
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20. (1) *[The High Court] may, on an application made to it or
otherwise, by order transfer any proceedings pending before any appellate
authority to another appellate authority and the appellate authonty o
whom the proceedings are so transferred may, subject to any special
direction in the order of transfer, dispose of the procedings.

(2) An appellate authority may, on an appliction made to it or
otherwise, by order transfer any proceedings pending before any
Controller to another Controller within its jurisdiction and the Controller
to whom the proceedings are so transferred may, subject to any special
direction the order of transfer, dispose of the proceedings.

[20A. *[(1) Notwithstanding anything contained in any other
provision of this Act,—

{a) all proceedings pending before Sub- DlVlSlOl‘Idl Officers
{Civil) appointed to perform the functions of the
Controllers shall stand transferred -to the Subordinatc
Judges from the date of their appointment under clause
(b) of section 2 to perform the functions of thc
Controllers ;

(h) an appeal from the order of the Sub-Divisional Officer
(Civil) appointed to perform the functions of the
Controlter shall lie to the District Judge confesred with
the powers of the appellate authority and a revision from
the order of such appellate authornty shall lie to the High
Court; and

{c) if any appeal from the order of the Sub- Divisioanl Officer

(Civil) appointed to perform the functions of the Controller

has been filed with the Deputy Commissioner conferred

with the powers of the appellate authority or if any revision

. .; . [rom the order of the Deputy Commissioner conferred with

the powers of the appellate anthority has been filed with

the Financial Commissioner, the same shall stand

" transferred to the District Judge . and High Court,

respectwely 1

(2} The proceedings transfer;ed under sub-section (/) shall be

disposed of by the District Judge and the High Court as 1f the same were
originally presented before them.]

1. Inserted by Haryana Act 4 of 1974, section 2.
2. Substituted by Haryana Act 16 of 1978,
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21. Every landlord and every tenant of a building or rented land
shall be bound to furnish to the Controller, or any person authorised by
him in that behalf, such particulars in respect of such building or rented
land as may be prescribed. | '

22. (1) If any person contravenes any of the provisions of sub-
section (2) of section 8, sub-section (1) of section 10, section 11 or section
21, he shall be punishable with fine which may extend (o one thousand
rupees.

(2) If any persoh conlravenes any of the provisions of clause
{a) of section 0, he shall be punishable with imprisonment for a term
which may extend to two years, or with fine, or with both.

(3) No Cournt shall take cognizance of an offence under this
section except upon —

- (a) a complaint in writing .(of facts which constitule such

offence) filed with the sanction of the Controller; or
{6} areportin writing of such facts made by the Controller.

23. The State Government may, by notification, make rules to carry
out all or any of the purposes of this Act.

24. (1) The East Punjab Urban Rent Restriction Act, 1949 (East
Punjab Act No. 3 of 1949), is hereby repealed : '

Provided that such repeal shall not affect any procccdmus
pending or order passed immediately before the commencement of this
Act which shall be continued and disposed of or enforced as if the said
Act had not been repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the Act so repealed (including any rule, notification or order
made) which is not inconsistent with the provisions of this Act, be deemed
to have been done or w. 1 under the corresponding provisions of this
Act as if this Act were in force at the time such thing was done or action
was taken, and shall continue to be in force, unless and until superseded
by anything done or any action taken under this Act.
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SCHEDULE
~ See section 2 (h)

Son, daughter, widow, father, mother, grand father, grandmother, son of a pre-
deceased son, uamarricd daughter of a pre-deceased son, widow of a pre-deceased son
and widow of a pre-deceased son of a pre-deceased son.

'[FORM
[See sub-section (2) of section 13-A]

Form of summons in 4 case where recovery of possession of residential building
is prayed for under section 13-A of the Haryana Urban (Control of Rent and Eviction)
Act, 1973,

{Name, description and place of residence of the tenant)

* Whereas Shn has
filed an application (a copy of which is annexed) for your eviction
from (here insert the particulars of the residentizl building) under

section 13-A of the Haryana Urban (Control of Rent and Eviction)
Act, 1973, -

. Now, therefore, you are hercby summoned 10 appear before the Controller
within fifteen days of the service thereof and to obtain the leave of the Contraller 19
conlest the application for eviclion under section 13-A of the said Act, in default
whereof, the applicant will be eatitled at any time after (he expiry of the said period of
fifteen days to obain an order for your eviction from the said residential building.

Leave to appear and contest the application may be oblained on an application
to the Controller supported by an affidavit as is referred lo in sub-section (5) of section
13-A of the said Act. :

-Given under my hand and:seal this
day of

Controlier.]

1. Inserted by Haryana Act 11 of 1986.
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